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'1.3. 

Subject: 

n .._ -r,: -a·-a-~-,, 
1Jt=i, 8 l:ft:!Hg a2a0 

PUNJAB POLLUTION CONTROL BOARD 

Dated.~~{(!~ J.~~Y 

Imposition f h p 1 ° Environmental Compensation for violation of t e 
Srov sion■ of Environmental Lawa upon M/a Sat Sahib Stone Crusher & 

creening Plant, Village Haripur, Tehsll Anadpur Sahib. 

Order 

~ h In °rder to protect and improve the environment and for prevention of hazards to u,na b . n cmgs oth r · • 

• 

h ' er ivmg creatures, plants and property and maintaining or resorting 
t e Wholesomeness f , 

-
0 \\ater and to preserve the quality of air, the Parliament of India had 

enacted the W . 
C . ater (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and 

ontrol of Pollut' 
ion) Act, 1981, the Environment (Protection) Act 1986 and certain rules 

under the provi . • ' stons of the Environment (Protection) Act, 1986 and all these Laws are 
collectivcJy a d . 

n severally bemg referred to as the Environmental Laws. The Punjab Pollution 
Control Bomd b . 

' cmg the statutory regulatory authority is implementing the provisions of the 
above-me • 

ntioned statutes in the State of Punjab. 

2) 
The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as 

illcgaJ mining rampant in Beet area" has registered Original Application No. 624 of 2023. 

News item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet 

in the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report. 
the mining mafia is carrying out illegal mining in the forests and mountains and that the 
st0nc crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Gashi 

mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa 

Salsunga of Rupnagar District have ravaged the green cover due to illegal mining. News 

Report further states that illegal mining has reached to a record level of 200 ft. deep and at 

some places, entire hills have been erased by the mining mafia and inspite of the complainl. 

no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

p National Green Tr-ibunal in O.A No. 624 of 2023 disclosing that during the visit of the area 

the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed 

that the FIRs were registered against the violators including transporters, machine operators 

nnd they have confiscated the machinery. The Hon'ble National Green Tribunal in its order 
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TROL BOARIJ PUNJAB POLLUTION CON 

tinted 16• 1°-2023 has observed that the report so submitted by the Member Secretary. does 
not disdose the extent of illegal mining and is absolutely silent in respect of the st0ne rru~hcrs which a • . . . all re operating 111 the area either 11legally or leg Y· 
-1) The Punjab Pollution Control ·soard being the prescribed auth0rity is 
inonnoring the stone crushers of the State with regard to the compLiance of the provisions of ~ thc Wnter (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention aotl Control 

\~, of Pollution) Act, 1981 including the code of practice laid down by the Government. It is 
~ 1bscn·cd b • 'h 8 . . d th Department of ~ '- e on.rd many stone crushers are operating m the area an e 

t--lining has registered FlR against the units for indulgence into illegal mining. The Board has 
taken action against 4 Stone Crushers and Environmental Compensation was imposed in ,·icw of th 

e facts and circumstances of the cases. 

S) It is relevant to mention here that the reply filed by the Mining Department • 
befort: the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total J lO FIRs 
have been registered against illegal mining in Ropar District since O LO 1.2023 . The Hon ble 
National Green Tribunal vide order dated 11.01.2024 has observed that - through the report 
of Mining Department discloses the action a~ainst 13 Stone crusher but - the report 
submitted by the PPCB mention action only against 4 no. stone crusher. 
6) After due consideration of the matter, it is observed that M/ s Sat Sahib Stone 
Crusher & Screening Plant, was granted consent to operate under the provisions of Water 
(Prevention and Control of Pollution) Act, 1974 and under the Air tprevention & Control of 
Pollution) Act, 1981 on 19/07/2023 valid upto 18/01/2024 for Crushing. Sand. Bajri, 
Gravel, Gatka Boulder@8200 CFT/day, subject to the suitable conditions mentioned therein. 
7) The premises of M/s Sat Sahib Stone Crusher & Screening Plant, Village 
Haripur. Tehsil Anandpur Sahib, Rupnagar was visited by the officer of the Board on 
08.11.2023 and it was observed that the Stone Crusher is not complying and was violating 
the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air tprevention & 
Control of Pollution) Act, 1981 and code of practice for such units laid down by the 
Government. As such, the consents of the industry were revoked / cancelled \·ide Boards 

:)letter no. 2974-75 dated 20/11/2023 under the Water (Prevention & Control of Pollution) 
An. 1974 & 2972-73 dated 20/11/2023 under the Air (Prevention & Control of Pollution) 
Act, 1981. due to the violations as mentioned above. 
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PUNJAB POLLUTION COUTROL BOAh. 

1.h . . f th PPCB and it was 

81 e case was considered by the Competent Authonty, 0 e 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/ s 31-A of I he Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the 

e C h • h . 'd • I t·ons Therefore, 

Ston rus er wit an opportunity of personal hearing, due to aforesai vio 8 1 • 

notice to issue directions u/ s 33-A of the Water {Prevention & Control of Pollution) Act, 
197 4 

as amended in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was 

issued lo M/s Sat Sahib Stone Crusher on 18/12/2023 vide Board's letter no. 94o4-0S dated 

OS/ 12 / 2023. The proceedings were conveyed to the industry vide Board's letter no. 
9939-

90 

dated 08/0 I /2024. 

91 It is pertinent to mention here that - Senior Superintendent of Police Ropar 

hos reque5led to cancel the registration of 13 Stone Crusher due to regi9tration of various 

FlRs against them. The Mining Department after affording personal hearing to the concerned 

8t011e Crushers has issued speaking orders to cancel the registration of all these units. The 

facts and circumstances of the matter had confirmed that - environmental damage has been 

caused by the 13 Stone Crusher in the area against whom various FIR, have been regiStered 

for illegal mining. 

10) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/ s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/ s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the 

Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, 

notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 

as amended in 1988 & u/ s 31-A of the Air (Prevention & Control of Pollution) Act, 198 l was 

issued to M / s Sat Sahib Stone Crusher with an opportunity of personal hearing before the 

Chairman of the Board on 13/02/2024 vide Board's letter no. 10593-94 dated 02.02.2024. 

11 l No one attended the hearing of M/s Sat Sahib Stone Crusher. After hearing 

the officers of the Board after considering the material facts of the case, certain decisions 

including the decision to impose Environmental Compensation upon M/s Sat Sahib Stone 

Crusher as mentioned below were taken, in the case. 

1. The following directions u/ s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

-3-
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11. 

iii. 

PUNJAB POLLUTION CONTROL Bb, 

a) That the industry shall talce aJI necessary steps to close down its operations 

b) That the industry shall stop forthwith discharging any effluent/ emissions 

from its industrial premises or through any mode. 

) Th 
d ·11 t restart the 

c at the industry will immedjately· stop its activities an wi no 

. . I sures are taken 

same unless aJI necessary water and air pollution contro mea 

and obtains valid consents of the Board. 

d) 

. . h II be directed to 

That the Punjab State Power Corporation Ltd. authonlles s a 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

. . f the Water (Prevention 

Legal action/ launching the prosecution under the prov1s1ons 0 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

198 J shall be taken against the industry and its responsible person. 

. 
. t' ng to Rs 8 3 1 , 2 50 / -

The industry shall deposit Environmental Compensation amoun 1 • ' 

. 
. . • h ffi e of the Environmental 

for violating the environmental norms, w1thm 7 days m t e o tc 

· 
• h' rd shall be issued 

Engineer, Regional Office, Rupnagar. The orders m t 1s rega 

scprtrately. 

12) That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explruned in para no. 1 I above 

were conveyed to the unit vide letter no. 12006 dated 14.02.2024 for compliance. 

13) It is pertinent to mention here that the Environmental Compensation for the 

period of violation from 12.09.2023 to 22.01.2024 was calculated in accordance with the 

methodology evolved by the Central Pollution Control Board in the matter of Original 

Application No. 593 of 2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and 

another v/s Union of India and others. The Environmental Compensation for the total period 

of violation of 133 days (12.09.2023 to 22.01.2024) was calculated to be Rs. 8,31.250/- for 

violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the 

Air !Prevention & Control of Po11ution) Act, 1981 and for causing damage to the environment. 

14) Therefore, M/s Sat Sahib Stone Crusher is hereby directed to deposit an 

amount of Rs. 8,31,250/- (Eight Lakh Thirty One Thousand 1\vo Hundred Fifty Rupee only) 

- as ~nviron~nen~al compensat~o~ with the office of the Punjab Pollution Control Board for the 

penod of v1olat1on of the proV1s1ons of the Water (Prevention & Control of Pollution) Act, 1974 

and the f,ir (Prevention & Control of Pollution) Act, 198 I as explruned in the preceding 

paragrap~<;. within 15-days from the date of re • t f h. d f 
ce1p o t 1s or er, ailing wh1'ch necessary 
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PUNJAB POLLUTION COtHROL BO, 

fiction will be initiated for recovery of the amount of environmental compensation by adopting 

coercive measures. 

I 5) Take notice that no further intimation or reminder will be issued or served by 

thC Boar<l in th is regard after lapse of stipulated period of 15-days. The Environmental 

engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure 

compliance of directions. 

Dr. (Prof.) Adarsb Pal Vig 

Chain\j:n 
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(') ___ ,... (') ..... ..... 

ttt=f'a "4.~fie O(cdM" aa~ 
-

PUNJAB POLLUTION CONTROL BOARD 

No . ... J:I. ......... .. 

Subject: Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/s Grewal Stone Crusher, 

Village Khera KaJmot, Tehsil Nangal, District Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards 

to human beings, other living creatures, plants and property and maintaining or resorting 

the wholesomeness of water and to preserve the quality of air, the Parliament of India had 

enacted the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and 

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules 

under the provisions of the Environment (Protection) Act, 1986 and all these Laws are 

collectively and severally being referred to as the Environmental Laws. The Punjab Pollution 

Control Board being the statutory regulatory authority is implementing the provisions of the 

above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as 

illegal mining rampant in Beet area" has registered Original Application No. 624 of 2023. 

News item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet 

in the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report, 

the mining mafia is carrying out illegal mining in the forests and mountains and that the 

stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi 

mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa 

Salsunga of Rupnagar District have ravaged the green cover due to illegal mining. News 

Report further states that illegal mining has reached to a record level of 200 ft. deep and at 

some places, entire hills have been erased by the mining mafia and inspite of the complaint, 

no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area 

the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed 

that the FIRs were registered against the violators including transporters, machine operators 

and they have confiscated the machinery. The Hon'ble National Green Tribunal in its order 
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PUNJAB POLL-UTION CONTROL BOARD 

) PUNJAB 

~ 

~ ,~,, 
dated 16.10.2023 has obs d th h 

erve at t e report so submitted by the Member Secretary does 

not disclose the extent of ille al · · d · ' 
g mmmg an 1s absolutely silent in respect of the stone 

crushers which are operating in the area either illegally or legally. 

4) The Punjab Pollution Control Board being the prescribed authority is 

monitoring the stone crushers of the State with ~egard to the compliance of the provisions of 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981 including the code of practice laid down by the Government. It is 

observed by the Board many stone crushers are operatii:ig in the area and the Department of 

Mining has registered FIR against the units for indulgence into illegal mining. The Board has 

taken action against 4 Stone Crushers and Environmental Compensation was imposed in 

view of the facts and circumstances of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -

before the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 1 IO FIRs 

have been registered against illegal mining in Ropar District since 01.01.2023 . The Hon'ble 

National Green Tribunal vide order dated 11.01.2024 has observed that - through the report 

of Mining Department discloses the action against 13 Stone crusher but - the report 

submitted by the PPCB mention action only against 4 no. stone crusher. 

6) After due consideration of the matter, it is observed that M/s Grewal Stone 

Crusher, was granted varied 'consent to operate' under the Water (Prevention & Control of 

Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on 

28/07/2020, both valid upto 30/06/2025 for crushing of river bed material@4000 CFT/day, 

subject to the conditions mentioned therein. 

7) The premises M/s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal, 

District Rupnagar was visited by the officer of the Board on 19.01.2024 and it was observed 

that the industry is not complying and was violating the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code 

of practice for such units laid down by the Government. The consent to operate under the 

Water (Prevention & Control of Pollution) Act, i974 was revoked vide letter no. 122 dated 

24/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 

of the industry was cancelled vide letter no. 120 dated 24/01/2024. 
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71 
PUNJAB POLLUTION CONTROL BOARD 1 

8) It is pertinent to mention here that - Senior Superintendent of Police Ropar 

has requested to cancel the registration of 13 Stone Crusher due to registration of various 

FIRs against them. The Mining Department aftei: affording personal hearing to the concerned 

Stone Crushers has issued speaking orders to cancel the registration of all these units. The 

facts and circumstances of the matter had confirmed that - environmental damage has been 

caused by the 13 Stone Crusher in the area against whom various FIR, have been registered 

for illegal mining. 

9) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the 

Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, 

notice to issue directions u/s 33-A of the Water (Prevention & Control of Pelllution) Act, 1974 

as amended in 1988 & u/ s 31-A of the Air (Prevention· & Control of Pollution) Act, 1981 was 

issued to M/s Grewal Stone Crusher with an opportunity of personal hearing before the 

undersigned, Chairman of the Board on 13/02/2024 vide Board's letter no. 10583 dated 

02/02/2024. 

10) Sh. Tej Pal Singh, Partner ofM/s Grewal Stone Crusher attended the hearing 

before the undersigned, Chairman of the Board on 13.02.2024 and stated that - the Stone 

Crusher is not involved in any kind of illegal mining. Further, he requested to give some time 

to comply with the entire code of practice for stone crushing unit as well as provisions of the 

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981. After hearing the officers of the Board and the representative of the unit 

and after considering the material facts of the case, certain decisions including the decision 

to impose Environmental Compensation upon M/s Grewal Stone Crusher as mentioned below 

were taken, in the case. 

i. The following directions u/ s 33-A of the ':\7ater (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent / emissions 

from its industrial premises or through any mode. 
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PUNJAB POLLUTION CONTROL BOARD 

c) That the industry will immediately stop its activities and will not restart the 

same unless all necessary water and air pollution control measures are taken 

and obtains valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

ii. Legal action/ launching the prosecution under the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

1981 shall be taken against the industry and its responsible persons. 

iii. The industry shall deposit Environmental Compensation amounting to Rs. 37,500/­

for violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued 

separately. 

11) That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explained in para no. 10 above 

were conveyed to the unit vide letter no. 12030 dated 14.02.2024 for compliance. 

12) It is pertinent to mention here that the Environmental Compensation for the 

period of violation from 19.01.2024 to 24.01.2024 was calculated in accordance with the 

methodology evolved by the Central Pollution Control Board in the matter of Original 

Application No. 593 of 2017 (WPC no. 375 of 2012} titled as Paryavaran Suraksha samiti and 

another v / s Union of India and others. The Environmental Compensation for the total period 

of violation of 6 days (19.01.2024 to 24.01.2024) was calculated to be Rs. 37,500/- for 

violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the 

Air (Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment. 

13) Therefore, M/ s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal, 

District Rupnagar is hereby directed to deposit an amount of Rs. 37,500/- (Thirty Seven 

Thousand Five Hundred only) as environmental compensation with the office of the Punjab 

Pollution Control Board for the period of violation of the provisions of the Water (Prevention 

& Control of Pollution) Act, 197 4 and the Air (Prevention & Control of Pollution) Act, 1981 as 

explained in the preceding paragraphs, within I'S-days from the date of receipt of this order, 

failing which necessary action will be initiated for recovery of the amount of environmental 

compensation by adopting coercive measures. 
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PUNJAB POLLUTION CONTROL BOARD 

14) Take notice that no further intim~tion or reminder will be issued or served by 
the Board in this regard after lapse of stipulated period of 15-days. The Environmental 
Engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure 
compliance of directions. 
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Dr. (Prof.) Adarsh Pal Vig 
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1-G 

tIB 1wor lffiTa \\ ". Office: Executive Engineer-cum-di t let 1 ' \\~ _......,...... , r ~- 5 r m nlng officer, Drainage Division, Sri Anandpur Sahib ec:sa. a atta di ,cn101rara--c('){.r.::nn '\_fft;\~ fc -~ .. ~a-1 lft-H5 on'1· ., CIIOdf • .,'-.,0 , 'tt'8' (")ci(•Ji '11S~, 1¥ l'l'lcJ"" 

~- it. mlningdivlsionaps@gmail.com j '-----------------~·t /4'-< 
~= 80½9 --So /cra1:ra 

w3t ci(dijd 'eTo'}f' 
fdc:ii•<:al 5 o'J:it " o. 

1. riJRn ci(dJ;id, fira~m13'fu~~ 55,36,446/-• • 

2. JR'o ciCdJ;id, fira 'R\Mm;, ml~. 10,18,576/-• • 

3. firQ\ f<i6.fec:ii Jreo aaaa, fira ~sa1ai, 3'fu. iram, 1,62,30,908/-

4. ~-~- c:iidJ;id, fira ~. 3'fu J.it 6,33,50, 147 /-
R•faa, 

5. a1a@•s sreoc:iiaaa, m~cfflltc. 3'fu. iram, 1,37 ,34,092/-
o1-loaTa' 
1:1 

6. c:iidJ:ld, 1ira' ~sa1ai 3'fu. iram, fi=rlf 24,57 ,04,995/-
7. fo@ Jt3MH ci(dijd Gffnc-1 M lb'r cfflltc 3'@ <5dm 1:1 - IS 

18,67,78,148/-

8. cilMdftQd c:iidJ;id, 1ira'lb'rcfflltc3fu?ram~ 14,01,95,032/-
cJ1.fc'ra@' • 
1.rcJt1reoaaaa, fib'~. mr3fu~. ffi'tf 2,21,38,696/-9. • 
cJ1.fc'ra@' • 

10. • ciCdJ;id, fib'~ a-mlc ,3fu ?ram, fi=rlf 85,51,39,441/-

11. 'Rf3" wfoa aa>:ta, fib'~ mr3fu~. 11,31,34,850/-

12. rn~aa>:1a, fira'l.fWc', mr3fu~. fi=rlf 46, 19,586/-

• • 
13. w aa>:1a fib' !11sm 3fu 7,91,00,673/-

il'dHi1°.il ~,l\,ll~ ll'fu>I, 
focirJf-cllf-welf?>a, -a~~. 
'ffiB ~. 'l.rrf'ill 

ffi 7') l@o' l\S q•dC:•e\ ffi3' cl ffil l, rat.Rt i:iIDil:lod', 1:11 IS 1:11 

Annexure - C
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